
I '

FORM NO. 21

• {See rule 114)

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, ^dicu^PBENCH

rof 20.....

..............................?.....................■.... Applicant(S)

 ̂ Versus

.................... .(flH ......................A ^.ft............................Respondent(S)

INDEX SHEET

Serial No. DESCRIPTION OF DOCUMENTS PAGE

-ck c K  Uj t ..

-2:___

Jiv— '

j. ■ J f t i f -  IP

J ±
2<3

Certified that the file
b - c  pi

Signature of S.O.

e in all respects. /

.....................

Signature of Deal. Hand



M

■ IK^EXUREi

CENrP^»L ADMINISTRATIVE TRIBUNAL 

LUCKlvOV; BEKCH LUG'.NOV:' , '

in dex  sheet

CAUSE'TITLE 6 , A- of 1 990 CiD

Marne of the parties .

W-Qils^ _Applicant.

■Ua^cvy__j^____ Jb id M ^Respond ents

Part A . B X .

C-A-.

Q_pjp-U

Si i'Jo, ' Description o f ‘docfuments , -Page

i. . cjvsida JisV"  ̂ . ■

^  (5>db2V /DW02J>-

U. ---
r

i '

ftl-

A 8 - 

As" 

Afe —

A\u~

R ^ o

- I\2_-

<vt\

( ^ v ~  f t a

C. V —  C IO



■ •
CE.vf.aL iATIUc fHILiUiWL

CIRCUIT bEi'iCH, LUCKJ^

.'^cfjiscrnciun Mij* of -19

U
Bepv.ty Registrar (.;>

r^l

u
2,

Particulars to be examinr.d

Is the afipeal • c,ompetent ? : .

ii) ifr'the appliratlon. in tbe . 

prescribed form 7

b) ■ Is ths appii'^ation ir>. pap^p-"'

'book form 7

Endorsement as to result of examiisatia

' ■

>

A.

5.

7.

'1 0 ,

d) Have six aomplete sebs of the. 

•application been fiied ?

.e) Is the appeal. In- time' ?- * ■

. b) If  not,'by bow many days'it •

is- l:eyonr!

>)■• Hac, ;uffisie-"!t ^a=e for j?ct ■ . 

fnaki'̂ .g the oj-iplication in-time, 

..been fVj.0d'>,

Has the da"i.'mG,,t of at'thorxsafeio// 

Uakalatnama been f.Ued ?-

' Is- the a;;'p.li?atior; •'-.''cofflparled hy . 
B,,D,/postar Orbec for. Rs.5L/- .

. Haa the ;';errified "'opy/r-opie.<?

. of the orderfs) e.-:ainst which, tb e ...

■■anpLlcatio,; is r,iade. been filed?

Have tne Jopies of the " '■

relied upon by ths 

applicant and Tnentioried in the 

.appl:;.,gatj of.j,. been filed 7

b) ,,Haue the dopumenta ;refeT?0al '

to in (a) aboue duly attested 

by a Gazetted'OffiEep- and... > 

nur;ba„ ev' .a-'-cordingly 7

c) Are tJie dor^ume.nts referrod 

to in (a ) above-neatly'typed 

•ir double sapr.s ?

Has . the index of .document^; been ./" 

filed and-pagr;ii..ng dohB properly ?

Have the ciironologio"l dfttails - 

of i-epreciontatior; made and the ■ 

out come of such reprenentation' 

beer, indiL-ated in the applis'ation?

Is 'the matter rv-p.sed la  the appli- 

,'at.io:-i pE^'.ding before any court of 

Law or any othffr P-enr;h .of Tribunal?

'V) ■

■ ■

r -



■ ' Partioulars bo fao Examined

1 1 , ' Aro. thG.applicatior/duplicate '
cop_v/snare copies signed ? '■

'"2 .^ Aro.-Dxbta copies, of .the application 

yibh Annoxurcs filGd ?
,  ̂ ■ ' ■ ■ I
9.) Idontical with the Original 

fa) D'ofcctive ? ■ . ' '

o) klanting in Anncxures .

t3 ; HavG tha f i l j  'si^c unvDlopes •

; ■ bea.ring full addresses of t h e ’

' ' respondents been filed ?

Are the given address the.

_ registered address ?

'i5 ., Do the names of the parties

stated in  tha copies, tally with 

f;, p.no- '■ nrli r-,H i n ■ f-hs .appli— 

L,at,ion,? ,

, 1 3 „ Are-the translations certified ■ 

to be ture 'or supoorted by an 

Aftidauit affirming that .they 

are true ?

1 7 .

Endorsement as to result of. examination

V ' \ \

%

Are the facts of the case 

mentioned in  item rfo, 5 of the 

appJication ?

i ^ O

X lj.-

-

a) Concise 7 :
'5 ' ' . ’

b) Under distinct h e a d s ?

c) Numbered consectiuely 15

Typed in double space on, one

■ side -of the paper ?,

Y8 ;. ' Have the particulars for interim

,o.cdcr prayed for indicated with

r.eas'jns ? . '

1 9 * UJhether all the remedies have

(3Qon nxhauetcd,' ■



^O.A i: N0 .:22  o f "  1990  •

<

. ■ S 0 ri;ai; ;
' number \ .

' V . of- ■ '̂'
ordEr;.'-'

■■  ̂ and date

■_ ;* ■ ; Bri^ef Order,-f/iehtionirig ,Reference

i f  necessary r "

2D >2.90 ' ^Hantble: Mr,;

HQaVble. Mr. •■;

■ ■’ o':'. 'l;gsu«; Botice to* respoade&ts. td.’.file 

e^JUHter w ithia  four weeks 

applicant may f ile  rejoinder w lt h M  

weeks thereafter. L ist  for orders on 2 3 . 4 . 9 0

''/-'Hoijj. compiled 

►rui'th'' •anid ■ 
i ‘ date' of 

"compll.anco'^

Q
iPP5f

J*M.

ptvr>^

 ̂ ■/h^ ' J r. 0 ^

■■ ■<5̂;.

2). c  ,

cy pkAip-^ X  -:

3 ' ' Q )

D.

"'r

I/, .

. *' .̂ncsly

>-*

'I ■» i.', :



E >
4-

•7-

>i!)

c»

0 /̂
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CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAfiAB/iD 

CIRCUIT BENCH
\

ujCKnOii

0. A.No. 2 2/90 

Mangal Singh

versus

Union of India & others

Applicant

Respondents,

Hon. Mr.Justice U.C.Srivastava/ VX; . 

Ho b , Mr.A.B.Gorthi. Adm. Member.____

(HON'BLE MR.JUSTICE U .C . SRIVASTAVA, V .C .)

An affidavit has been filed by the respond^’nts 
made that

ans st§teffent/the appointment letter for the post of 

L .D .C . at Lucknow has been issued«He has also bean 

posted and letter has been issued by Chief Engineer 

to the applicant.

2, The grievance of the applicantjiis thct he v;as. at

serial No. 1 but the person at aerial No, 2 was 

appointed. Accordipg to the respondents the

applicant was overage. - The respondents did not take 

into consideration that he was a member of Scheduled 

Caste community he was treated as general candidate, 

There vJas no occasion to deprive him on this ground, 

Accofdingly this application deserves tcjbe allowed 

and the respondents directed to appoint the applicant 

from the date Shri Basant Kumar was appointed but 

notionally^till the date he 'jo,iRS.-, applicant will

be allowed to join the post next week.

V

Lucknow Dated; 18 .9,91
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IK 1HE HON'BLE GMTRAL AMWISTRATIVE THLHJK^ 

GIICUITBMGH AT LUC5CN0W

O.A.No. of 1990 (L)

Mangal Singh / . .  Rppllcant

Versus

Union o f ^ d i a  & o-ttiers , , , Respondents

r--/

I N D E X

1. Memo of Application i-7

2. Ann03{Qre No, 3̂ . ,g
Copy of order dated 7th Ju\y,]U988

3. Bank Draft/Postal order No.
Dated .90 , for Hs 50/- only*

4. Vakalatnama

Place:Lucisnow

Dated:

Raju/- Advocate,
Counsel fbr the applicant



G cBtM i Adini i; ; lUve Tiibunai 
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Beputy Registrar(J)

IN H i ’ CMTRAL ADraiSTRAHVS TRLBaNAL 

GIICUI T BBniCH at LUCKHOw'

O.A, Ho. of 1990 (L)

Mangal Sltigh,
Aged about 32 years,”
Son Of Sri P ^ ^ X a V ,
H/o H,Ko, 72/73,^Top[£hana Bazar, 
Dlikusha, Lucknow,

Versus - ■ -

, , ,  Applicant

1, Union of India th,EOugb its Secretary, 
DepartJTient of Defence,
Nevi Delhi,

2, Chief Engineer, ’ • ,
Engineering Branch, •

. Central Commond Headquarters,
Lucknow,

3, Snglneerln-Chilef,
Army Headquarters 
Hev) Delhi.

. . .  ®espondents

\oAAQjXr

, APPLICATION UNDER SBSHON 19 
TFIE THLBUN.ALS ACT. 1985.

DETAILS OF APPLIOAICON-•ssssassssassssssssî rŝ ssssssssr"

1, Particulars of the order agalre t which the 
application I s made;

The above said application Is being

preferred before this Hon*ble Tribunal against

ttie impugned order No. 910126/ 21/MS/6/ElCCl)

dated 7th July, 1988 passed by Chief Engineer,



4 -

( 2)

Sagiaeering Branch, Headquarters of the Central 

CoramondjSadar Bazar, Lucknow through which the 

Applicant was Inf^med that although he wag at 

si, no. Io n  '’-Reserve list*’ (S .C J  but since he 

yas overage , the person who was at sl.no, 2 

in the same list has been appointed, A copy of 

the same order dated 7th July, 1988 Is annexed 

herewith as MME3(!JRE Mo to this application.

■■ It

2. Jurisdiction of the Tribunal;

That the matter relates to ttie appointment 

of the petitioner on tiie post of L .D .C . under the 

Opposite Party i'fo, 2 at Lucknow on the bads of 

his selection at sl.ro. 1 amongst Scheduled Caste 

candidates and the denial by ttie Opp.Party to 

appoint ttie petitioner , the Biucknow bench of the 

Central Administrative'Tribunal has jurisdiction 

to&eal with the application and It so declared by 

the applicant.

3, Limitation:

The last representation submitted by the 

petittoner Is dated 1.8.1989 made to ttie i^glneer 

-In-Ghlef, Army Headquarters, New Delhi hag not 

yet dlspossed off. Hence the present application 

Is within limitation under section 21 of the~  ̂

Central Administrative Act, 1985,

Facts of the case;

I , That tiie applicant belongs to Scheduled

Caste Community . He was registered In the

i
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(3)

Smployment Exchange,Xiucknow 2980, He wag In

search of employment  ̂ • ' ■

" A

. . That the names of the suitable candidates

were called from the Employment Exchange,Lucknovi 

by Ihe Opposite Party No. 2 for selection & r  the 

p o sto fL .D .G , In the Civilians.establishment of 

the Ajtmy at ttie Headquarters of the Central commond 

Lucknow,

3, That the applicant was c®;iled for written ’

test and interview and he appeared-In the test -

as well as in the.interview from 1st June, 1987

to 3rd'June, 1987, .The Educational Certificates

including ttie certiflcat'e of Scheduled Caste were 
at

examined also tte time of Interview,

4, That the petttlonep was selected and he 

was at si; no,I i amongst ttoe reserve category 

candidates.

5. That tD the utter surprise of ttie petitioner

that he was not appointed instead another reserve 

c^gory candidate Srl Basant Eamar was appointed 

In May, 1988 as L ,D ,C , by the Opposite Party No.2, 

Sri Bagant Kumar was at si. no,2 in the same select 

list referred above,

6* That Itie applicant made representation

on 16th May, 1988 to theOpposite Party No. 2 

and then made sever&l reminders but ultimately 

he received a reply from the Opposite Party N o ,2 

dated 7th July, 1988 In which this position wag I



(4)

admitted that the petitioner wag at si, w , l  

in the select list of the reserve category candi- 

dates v;hile Sri Basant Kumar w|s at si. no. 2 

who has been appointed . A flimzy ground was 

raised that the petitioner was over age vjhich is 

wholly incorrect and baseless as in the letter 

dated 7th-July, ;]988 it has als^ been mentioned
r'

that the applicant will be accomodated in the 

next vacancy. A copy of this letter of the Opp, 

Party No. 2 dated 7th July, 1988 is already 

annexed herewith ias Annexure no. i tD this appli­

cation.

■1

i .

7, ' That the date of blrtb of the petitioner

according to the High School Certificate is 4lii 

' July, 1957 and at the time of application and

selection ihe petl';tloner vias within the upper
, i

limit of the prescribed age.

8. That 1iie assurance by ttie 0pp,Partp®,2

that the applicant will be accomodated in the 

next vacancy was fictitious. Moreover toe 

applicant will become junior to the Basant Kumar, 

The applicant ought; to have been appointed wito 

retrospective affect from the date earlier than 

thS date of Sri Bagant Kumar, So ttie petitioner 

submitted a representation to toe Opposite Party 

No. 3 claiming his appointment prior to Sri 

Basant Kumar narrating all the circumstances ,

A copy of the representation dated 1,9.1989 

is annexed herewith as M N ^
I

application. - ‘ •



is)

9. That the representation preferred by the 

applicant dated 1.8.1989 Is still pending without 

any decision,

10. % a t  the petitioner has been discriminated 

In violation of his fundamental rights guaranteed 

under Art, 14 and 16 of the Constitution of India, 

and Sri Basant Kamar vho Is also In the reserve 

category and.has been belov In the merit to the, 

applicant In the same select list has been given 

appcfeitment while the petitioner has been refused;

5, Grounds o f ihe case fbr relief with legal 
provisions;

l . Because the petitioner has a prior claim 
*

of appointment over Sri Basant Kumar being higher 

In the merit of ttie same selection.

II . Because the petltlotE r has been victimise
* m

In violation of his fundamental rights guaranteed 

under Arts. 14 and 16 of the Constitution of 

India,

iii . Because the petitioner has been deprived 

of his legal right due to malaflde reasons,

6. Retails of remedy exhausted:

©le applicant declares that he has 

availed all the remedies available tD him under 

the relevant service rules etc.



n
( 6)

(I) The petttionep prsferred his last representatto 

dated 1.8,1989 contained as Annexure no. 2 to tills 

application which' Is still pending.

7. The matter is not previously filed or pending 
v?ith any other court;

The applicant further declares that he 

had not previously filed any application, i«rlt 

petition or suit regarding the matter in respect 

of this appilcatton has been made before any court 

or any o'ttier authority or any other nehch of the 

Tribunal nor any such applJcatlon, writ petition 

or suit is pending before any of ttiem.

sought;

In view of the facts and grounds mentioned 

in para 4 & 5 of this application, the applicant 

prays for following relief;

(A)

(B)

That the Opposite Parties may be directed 

to appoint the applicant on the post of LDC, 

in the establishment of Opposite Party N o .2 

at Lucknow with effect from the date prior 

to the appointment of Sri Basant Kumar 

with ail consequential benefits Including 

pay, allowances and arrears arising there 

of. :

'% a t  any'other and fUrttier relief which 

this ifon'ble Tribunal deems fit and 

proper may also be awarded in favour of 

applicant along with cost.
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C7)

9. Interim order If  any prayed for;

' ' ’ : x' ' ' ’ ’

10, humble applicant viants oral hearing 

through his counsel,

4 11. Particulars of postal order^

Postal order 5^0.0^ Dated

Ibr Es 50/ - only.

/ if-

VEmEIGAIlOH

I ,  Mangal Singh, Aged about 32years, Son of 

Sri , Resident of H,No, 72/73 Topkhana

Bazar, Dilkusha, Luckooirf do hereby verify that the 

contents of paragraphs 1 to 11 are true to my 

personal knowledge except para-5 which Is true on 

the basis of legal advice received and that I have 

not supressed aay material f^cts.

Application is being provided vide notifl- 

catton Ho. i-A.T. 11019/44/87 dated 11th October,1988.

Plaee;Lucknovj

Dated;

' M]L

Signatu'^ of the'applicant

Counsel
"iravoca^teT C
for the Appil^nt
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IN ME HOU‘BLE CMTRfiL AEMINISTRASLVE TRIBUN 

Cl B2UI T BMCH AT LUCKNOW

O.A.No.

Mangal Singh

; Versus 

Union of India & otbeps

Annej^ure No .i

of 1990 (L)

. . .  Ippllcant

.Respondents

Tele Mil- 666

No, glO 126/21/MS /6/ElC ( l)

REGISTERED 
^glneers Branch 
Headquarters Central 
Command,
Lucknow-22600 2 
Dated; 7th July ,1988

Shrl Mangal Singh,
3/0 Pearey L a i ,
H.No, 72/73,Top Khana Bazar,
P.O. Dilkusha, Lucknow.

' DIRECT REGHJIlMBfT;LDC

I, Reference your application dated 16 May88 

addressed to Maj Gen H.s.sodhi, Chief Engineer and 

subsequent applications ade.ressed to the Commissioner 

for SCs and STs and AG's Br, Army Hq.

2, Your nanie is at serial no, i on • ReserveLlst* 

(SC),Serial No. 2-in the list i,e , Shrl Basant Kumar 

(SC) has been appointed as LIXI, since you, were over­

age on 03 May 1987(our date of birth being 41ayl957),

3, Since, you were within the prescribed age linit 

of 30 years on the date of sponsoring ths name by the 

Employiuent Exchange/at the time of test/lntervlew, 

approval of the competent authority for rela^atlcn

f upper age limit for entry into the Govej^ment 

service will be obtained to give you o.ffersf appoint­

ment as and when next vaoancy Is available,

Sd/-Raghuvlnder Lai 
Et. Col,
SO I (Pers)
Chief % ineer
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IN THE OT 'B LE  GMTML AffilNlSTRilltVE THIOTiL 
Cl fCUI T BMGH AT LTJCMOW

Mangal Singh

O.A.Ko. of ]S90(L) • .

. . .  Applicant 

Versus

Union of India &  others , , ,  Respondents

I N D E X

1. Anne^^ure Mo.2
Copy of representation dated 1,8,1989

Place:Lucknov)

Dated;

AdvocatB, 
Counsel for the applicant
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IK GHE HOK'BLE CMTRAL ADMIWISTRAUVE THIHJNAL

Mangal Singh

GIffiUET BENCH AT LUGKHqW

O.A.Ko. of 1990CL)

, , ,  Applicant

Versus

Union of India (Sothers Respondents

F.tom,

To

^%.ngal Singh, t/D Shri PeareyLaL, 
H/^o, 72/73, Ibpkhana Bazar, - 
Post Bo:x-: Dllkusha,  ̂ ..
Lucknow Cant" 226002.

Lt.'Gen. I.P.Khurana(For Personal Attention) 
Sttgineer-in-chlef,

Amy Headquarters
DHQ

y Headquarters,
, PC. New Del hi-II

Appalsteedt Lower Division Clerks In Military 
Engineering Services Under Chief Engineer 
Central Command/Chief Engineer Lucknovi Zone, 
Lucknow.

Sir,

1, With due deference I' beg to suteiit to your 
benignself that despite ray repeated requests to your 
good office and other concerned auljioritles, vide my 
applications as stated below, no response has so far 
been received by me neither from yourHQrs nor from 
any lower authority. I am, therefore, compelled by 
the circumstances and again knock your door. Hence
I am submitting this repr-esentatlon to your goodself 
by name with the request ttiat my cause be gone through 
personally and necessary orders Is^sued to Chief 
Engineer, Central Command, Lucknow/Chief Engineer 
Lucknow iione, Lucknow for my appointment as Lower
Dlvlsion..Cierk-ln MES^

Cl)
(ii)

(lil)
Civ)
C(?)

Cvl)

Cvll)

Application dated 16 May, 88.
Application dated 07 June 88,
Application dated 29 June 88,
Application dated 06 Aug. 88.
Application dated 22 Sept,88,
Application dated 26 May 8 9 .CA copy of tUs
application was also passed on to yourHQ
by AG* g Br Ajaiy Hq, vide their letter Wo. 
68181/Sr-1/3rg4CClv)Cb) dt. 05 June89) 
Application dated ^t h  June, 1989.



II

• 2. I t  Is siarprising that I beSqg the SCHEISJLED
: CASIS omdlMTE who topped on “REserve LisfUSC} as bai

ck as 1987 has not so for been offered appolnfenent of 
'! Lower Division Clerk; by Chief Engineer, Lgcknow Zone,

Luckaow/Chlef Engineer, Central Command,Lucknow 
Inspite of Ciesr-cut directive from Hon'ble PRIME 
fIINISTER that all reserved sracancles of SC and ST be 
filled up immediately,

 ̂ 3, The case Is hoi«»ever briefed below for your
■4 kind consideration and favourable orders at the

earliest,
i , ' ^

4. I belong tD a very poor family of Scheduled 
Caste (Dhobis) commatlty. I passed my High School 
Examination in the year 1975 and Intermediate Examlna-

I  tlon In-1977,

5, I got my name registered In employment 
exchange fbr appointment for some suitable post. 
Accordingly my name vias sponsored by the Employment 
Exchange to Chief Engineer, Lucknow Zone, Lucknow

/ for appointment to the postcf Lower Division Clerk,

S 6, I appeared beifore the selection Board on
02 June 87 and was declared suffessfUl in written 
test/ Interview,

7, After walling fbr 11 moniiis when I came know
that certain persons have been recruited, I personally 
contacted the office of Chief Snglneer, Lucknow Zone, 
Lucknow on 13 MaySB, I was told that though I topped 

 ̂ In tte penal but was not given appolnteoat as I was
^  I overage. On the other hand one Shrl Basant Kumar,

whose name was at si, no. 4 In the reserve llstCSC),
, I ■ was appointed,

( 8, The reasons as te)ld ts me for not appointing
me being overage are totally incorrect. My date of 

i birth Is 4 July 1957(04-07-1957). I was within the
prescribed age limit of 30 years at the time of spon- 

i soring my name by Employment Exchange to Chief
Engineering, Lucknow Zone, Lucknow and written test/ 
Intervler by the Selection Board, This Irregularity 
was pointed out by me In my application dated l^ay,8E

9, Chief Englneer,Gentral Boimnand, Lucknow vide
j his letter No. 910126/3lA^S/6/SIC(l) dated 07July88

(Repreduced below for ready reference) towever 
replied to my application dated 16th May, 88, which 

 ̂ is not satisfactory,

'*1, Reference your application dated 16 May88 
' addressed to Maj/Gen Sodhi, Chief Engineer, and

subsequent application addressed to the Commissioner 
' ibr SCS & STs'and AG's Br, Ajmy Hq,

2, Your name Is at sezfel K o .io n  "Beserve Lis' 
A A j j J P c c v M  CSC), Serial No. 2 In the list I .e . Shrl Basant Kumar
j (SC) has been apoointed asL IC , since you were overag<-

U U on 03 May 1987 uour date of birth being 4 May 1957,)

;25
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3. Since, you vjepe vilthin the prescribed age 
limit of 30 years on the date of sponsoring the name 
by the ^ployment Exchange at ttie time of test^ter-  
view, approval of the competent authority for rela:xa- 
tion of uppt^ge limit for entry Into the Government 
Services will be obtained to give you offer of 
appolnfenent as and when next vacancy Is available,

10, My date of bi rth as recorded In High School 
Gertlfligate Is 04 July 1957 and not 04 May 1957 as 
mentioned by the Chief Engineer, Central Eommand, 
Lucknow In his letter laid and my name is.at sl.no , 1  
In the select panal,%e name of Srt Basant Kumar as 
serte-1 n:. 4 in tfae Panal and not at si,no .2, I was 
within the prescribed age limit of SOyears at liie 
time of test/inter view As already explained in payas 
aba?e , As per orders on the subject in the cases of 
sponsojlng tfielr names by the employment exchange and 
written test/ Interview by the selection board and 
became overage subsequently, only fbrmal sanction for 
relaxation of their upperage limit Is required,"I have 
already mentioned names of certain individuals In para
6 of my application dated 6 Aug, 88, for'whom sanction 
for relaxation of their upper age limit was sought ' 
for after ttielr appolntnent In the department. Hence 
Ihm y case also sanction for relaxation of upper age 
limit could be obtained after my appointment Instead 
of giving preference to Shrf. Basant Kumar, IherefDre, 
the action of Chief Engineer, Lucknow Zone,Lucknow/ 
C5lef Engineer, Central Command, Lucknow is against 
the policy and meeds Investigation, Thls'was also 
pointed out In my application dated 06'Aug, 89.

Names;-,
Smt, Prabha Dwedl, LDC serving under"‘CE 
(jSast)Lucknow Her sanction fbr age limit 
fias been granted after 6 years,

Cb) Shri Jagmohan Clrotl, Supdt, 1/M Gde II Wi
■ . . . .  was appointed by Gi, Ramgarh and at

present serving in AGEiiM EASt,Lucknow,
(o) Shrl Ram Singh, Carpenter serving in B90 

(Fbrnltore Yard) near GE(WEST) Lucknow,

11, I ,  therefore, feel that justice has not been
done to me, I have been Ignored pur posely with the
Intention tc give appoint!® nt to Srhl Basant Kumar 
whD Is junulor to rii'e in the selectfed panal. These 
appears to be some compplracy against ae to do favour 
toother SC candidate Shrl Basant Kumar,

12, I am a very poor and have six family'members tc 
support, I am hardly managing the expenses by doing 
certain private tutlon, I am financial very much hard 
pressed and have committed certain llablllttes with th<p 
hope that I will got the job soon and w ill ’clear all 
my debts,

13, I t  is , therefore, fervently requested that my 
case may kindly be considered favourably and necessary 
directive and sanction, If  any, required be Issued to 
Chief Engineer, Central Commond, Luckpow/Chief Enginee: 
Lucknow 2one, Lucknow for my appointment as Lower 
Division.-Clerk In MES and save my family from starva­

tion.
Hoping for any early action and reply.

Dated; 1,8,89 Sd/-Mangal Singh,
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IN THE CEWTHftl ftOWMETRATll/E TOIBUWAL AT ALL«Haa«D

CIRCOIT BEWCH LUCKWOtd

n .P* NO. of 1991 (L )

ftPPLlCATION rCR £XTEWSI0I8> OF TIRE TO FILE 

COUNTER AFFlDAmT

By Respondents

In

O.A. NG. 22 of 1990

Plangal Singh. .ftpplicaot

Union of India & O t h a i e * • R . e s p o n d e n t s

To,

The Mori*ble Vice Chairman and his companion 

merabei© of the aforesaid Tribunal

The applicant/Respondent above nateed most respectfully 

showethi*

1* That the above case is fixed for ex*^arty on 13»0*91*

2, That for the facts and circu^tanoes indicated in the accompanying

affidavit it w U l  be in the interest of justice if three months further . 

extension is granted for filing this counter-affidavit in the above case*

gRAYEfr

For the facte and circumstances indicated in the accompanying

in

affidavit it is prayed that the interest of justice this Hon*ble Tribunal
■ \ ..............................

may be gracious enough to grant three months more time to file the 

counter«t^ffidavit*

(Dr Dinesh Chandra) 
Counsel for Respondents



f
IN m  Qia^R4L ■IDMIl'IISTHiTIVi.i TgrB13T'?4L 4T 4LI.tfM4D 

GIRCIET Diâ GH LUCKNOW 

0*4. Ho, 22 OF 1990 (L)

( ? ji r y

Mangal Singh

Yersue

Union of India & Othors

Jtpplicanb

Bsepondents

\

■/

I , Col L IvOjka, aged about..* i ? . . .  .years, Son of

Shri....?*.’. _____ _ Col (I%rs),

Engineers Branch, HQ Central Gomrnand Lucknow do hereby 

solemnly affirm and state as uider {”

1, That the deponant is vjeDj conversant with the facts of the

case deposed hereinafter and is^filing this affidavit on behalf of 

the Chief Engineer, HQ Gent m l  Command, Ludmovj# ,

2* Thnt the Enginerr-in-Ohief’s Branch, Irriry HQ> New Delhi have

intimated that the case of the applicant, Shri Mangal Singh, has been

referred to the Ministr;'^ of Defence for release of a vac;wc;/' in favour 

of the applicant and their decision is avjaited®

3« That the case of the applicant is being pursued and is likely to
I

take at least three months for the Hinistrj’- to coirmiunicate its decision], 

4« That under the above circmstances it is prayed that the Hon’ble

Tribunal will be graciDus enovigh to grant three months more time to 

file the counter-affidavit in the above case, ^

[K OJHA

Lucknov/ (Pepon^ntT/^o^ (Pers)

-

Verification ^®®^DOw--226002

I ,  the al-ove named deponant do hereby verify that the contents

of paragraphs,,............. ...o f  this î rritten state^ient are true to my

personal toowledge and those of p a r a s . . a r e  believed by

n records and as per legal advi.ce of my Counsel.

Cominai'i*

me to be true b^sed on 

That nothing materual f'ct has beei
Col

false, so help me God. ^

3if»e a  ™ a verified  this the'

- HQGentrai
Lucknow - ,
TV 4-od* Lucknow-22w« ..

I  Uiintlfy the depoaont vto has sign<sd before me.

and no part of it is

at Isjcknow.

(ildvocate)

— =--s=:sK-sfe-a!


